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é;‘?i: Respondent No. - 4.
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C(f # 1, Yatindra Kumar Das, son of Late K. K. Das presently
2N |
(, posted as the Member Secretary, Jharkhand State
G\L
d3§ Pollution Control Board, H.E.C, Dhurwa, Ranchi and am
=z
i% duly authorized and here by solemnly state and affirm
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.That at present, I am working and posted as Member
Secrétary, Jharkhand State Pollution Control Board,
H.E.C, Dhurwa, Ranchi and as such, I am well
acquainted with all the facts and circumstances of

this case.

.That I have gone through the order dated 23/02/2022
passed by Hon’ble NGT and has under stood the

contents therein.

. That, I have been authorized to swear this
affidavit on Dbehalf of the Respondent No-4.
Jharkhand State Pollution Control Board (JPSCB).
Further, it 1is stated that I have gone through the

relevant files and records in present case.

.That, it is humbly stated and submitted that in
light of the directions issued by the Hon’ble NGT,
EZB, Kolkata 1in its order dated 23/02/2022 the
Board vide letter No. B - 561 dated 14/03/2022 has

directed the Special Officer, Mihijam Nagar

to comply with the directions issued by
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the Hon’ble NGT, EZB, Kolkata in its order dated

23/02/2022, which are as follows: -

a) Seepage of leachate form the fresh dumpsite should

be manage as per Solid Waste Management Rules,
2016. Proper drainage and pumping of the leachate
to the leachate treatment unit must be given

special attention.

b) Protective measures against pollution of ground

water, surface water (Non-permeable lining system
at the base and walls of waste disposal area) and
fugitive air dust, wind blown 1litter, animal
menace, bird menace, posts or rodents etc. should

be taken up immediately.

¢) Walls around the dump site be made continuous and

Gates should be provided at proper locations.
Gaps/leakages in the wall should not be left out in

any portion.

d) Sprinkling of water on roads and other areas may be

carried out to control dust emissions.
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¢) Advance demarcation and declaration of a buffer
" zone of no new habitation for upto 500 meters needs
to be carried out.

f) A standard plan addressing the potential risks in
the site for any disaster while working needs to be
implemented at the earliest.

g) Action may be initiated for bio-mining by the
authority and to be completed as per Central
Pollution Control Board guidelines within three
months.

h) The aesthetic view of the area should be enhanced
by extensive plantation around the boundary.

Photocopy of the Board’s
letter No. B - 561 dated
14/03/2022 is annexed and
marked as Annexure-A.

5.That, it is humbly stated and submitted that the

Board vide letter no. B - 562 dated 14/03/2022 has

also directed the Special Officer, Mihijam Nagar

pay the amount of Environmental
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Compensation of INR 43,05,000.00/- as directed by

the Hon’ble Tribunal on or before 22/03/2022.
Photocopy of the Board’s
letter No. B - 562 dated
14/03/2022 is annexed and

marked as Annexure-—-B.

6.That, i1t 1is humbly stated and submitted that

reminder letters were sent to the Special Officer,
Mihijam Nagar Parishad vide Board’s letter no. B-
1134 dated 15/06/2022 and vide letter no. B-1135
dated 15/06/2022 for compliance of the directions
issued by the Hon’ble NGT, EZB, Kolkata in 1its
order dated 23/02/2022.

Photocopy of the Board’s

letter No. B-1134 dated

15/06/2022 and letter no.

B-1135 dated 15/06/2022

are annexed and marked as

Annexure-C.




Létter No. 509/MNP dated 16/06/2022 has informed
the Board that an appeal has been filed before the
Hon’ble Supreme Court of 1India against the
imposition of Environmental Compensation imposed by
the Hon’ble NGT, EZB, Kolkata 1in 1its order dated
23102y 2022,
Photocopy of the
Executive Officer, Nagar
Parishad, Mihijam Letter
No. 509 /MNP dated
16/06/2022 is annexed and

marked as Annexure-D.

.That, it is humbly stated and submitted that a 2%

Reminder was sent by the Board to the Executive
Officer, Mihijam Nagar Parishad for compliance of
the directions issued by the Hon’ble NGT, Eastern

Zone Bench in 1its order dated 23/02/2022 vide

Board’s Letter Ref. No. B — 1316 dated 12/07/2022

and Board’s Letter Ref. No. B = 1317 dated

ig?g?Z?QZZ respectively.
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Photocopy o©of the Board’s

Letter Ref. No. B - 1316
dated 12/07/2022 and
Board’s Letter Ref. No. B

— 1317 dated 12/07/2022
are annexed and marked as

Annexure-EgE.

9.That, it is humbly stated and submitted that the
Executive Officer, WNagar Parishad, Mihijam, vide
letter No. 591/MNP dated 05/07/2022 has submitted
the compliance of the directions issued by the

Hon’ble NGT, EZB, Kolkata 1in 1its order dated

23/02/2022. The details of which is as follows: -

5. Details Report

N.

a. | Seepage of leachate form the|To be implemented
fresh dumpsite should be|as work 1is 1in
manage as per Solid Waste |progress.Direction
Management Rules, 2016. |is being followed
Prover drainage and pumping|by Patheva Mihijam
g the leachate to the | Waste Management
leachate treatment unit must |LLP
be given special attention. (Concessionaire) .

To be implemented

as work is in
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surface water

(Non-permeable
lining system at the base and
walls of waste disposal area)
wind
animal menace,

and fugitive air dust,
blown 1litter,
bird'menace, posts or rodents
etc. should be taken up
immediately.

progress.
Direction is being
followed by
Patheya Mihijam
Waste Management
LLP
(Concessionaire) .

Walls around the dump site be

Compliance done by

made continuous and Gates | Patheya Mihijam

should be provided at proper |Waste Management

locations. Gaps/leakages in |LLP

the wall should not be left | (Concessionaire).

out in any portion.

Sprinkling of water on roads |Compliance being

and other areas may be | done.

carried out to control dust

emissions.

Advance demarcation and | Nagar Parishad

declaration of a buffer zone |Mihijam Board

of no new habitation for upto |Meeting held on

500 meters needs to be | 09/03/2022 has

carried out. unanimously taken
decision and
declared the
buffer zone

regarding the same
whieah has
also notified by
publishing on
local dailies and
the direction 1is
being followed.

baan
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f. |A standard plan addressing|Direction is being
the potential risks in the|followed by
site for any disaster while |Patheya Mihijijam
working needs to be |[Waste  Management
implemented at the earliest. LLP

(Concessionaire)
and necessary
equipments etc
provided to
concerned.

g. |Action may be 1initiated for |Bio-Mining of
bio-mining by the authority|legacy waste
and to be completed as per |compliance being
Central Pollution Control | done.

Board guidelines within three
months.

h. |The aesthetic wview of the|Plantation around
area should be enhanced by |boundary wall has
extensive ©plantation around |been done to
the boundary. enhance the

asthetic wview of
the area.
Photocopy of the Nagar
Parishad, Mihijam letter
No. 591 /MNP dated
05/07/2022 is annexed and
marked as Annexure-F,.
10 That, it 1s humbly stated and submitted that
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Laboratory, Dumka was directed vide board’s ref.
No. B -1428 dated 21/07/2022 +to submit the
compliance verification report in 1light of the
reply submitted by Nagar Parishad, Mihijam. In
compliance of the same the Regional Officer, JSPCB
Regional Office - cum — Laboratory, Dumka has

submitted the Compliance Verification Report vide

Ref.

No.

which is as follows: -

1262 dated 10/08/2022.

The details of

S
N.

Details

Report

a.

Seepage of leachate form
the fresh dumpsite should
be per Solid
Waste Management Rules,
2016. Proper drainage and
pumping of the leachate to
the leachate Lreatment
unit must be given special

attention.

manage as

During inspection it
observed that
provisions of
treatment

and

was
the
leachate
facilities
proper drainage and
pumping
has

facilities
not been

provided.

‘| disposal

Protective

against
ground

measures

pollution of
water, surface
water (Non—-permeable
lining system at the base
and of
area)

dust,

waste

and
wind

walls

air

A pond has been

constructed in the
new dumpsite area

for waste disposal.
But the non-
permeable
system has not been
provided at the base

lining
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blown Litter,

bird menace,

animal
menace, posts
or rodents etc. should be
taken up immediately.

and walls. Also to
prevent fugitive air
dust, movable water
tanker was found for
spraying water in
the transport road.
And a boundary wall
has been constructed
the

area

around
dumpsite
prevent
litter,
menance,
menace,

new
to
wind blown
animal
bird

etc.

Walls around the dump site

be made continuous and
Gates should be provided
at proper locations.

Gaps/leakages in the wall
should not be left out in
any portion.

The walls around the

dumpsite are made
continuous with
concrete pole and

gates have also been
provided.

of
roads and other areas may

Sprinkling water on
be carried out to control

dust emissions.

Water sprinkling was

being done by a
movable water tanker
and manually to
control the dust
emission in the
unpaved road near

the dumpsite.

Advance demarcation and
declaration of a Dbuffer

zone of no new habitation

U Slfor upto 500 meters needs

In this regard the
Mihijam Municipal
Council in its Board
meeting held on

09/03/2022 has taken

1 SEP 2022




to be carried out. a decision to
declare a buffer
zone.

f. |A standard plan addressing |Not implemented as
the potential risks in the |yet. but one camera
site for any disaster |has been installed
while working needs to be|on site for
implemented at the | surveillance.
earliest.

g. |Action may be initiated|A trommel machine
for bio-mining by the |has been installed
authority and to be | outside the boundary
completed as per Central |of new dumpsite but
Pollution Control Board | during the
guidelines within  three |inspection it was
months. found to be closed.

It was also observed
that the disposal of
legacy waste has not
been completed yet.

h. |The aesthetic view of the|Tree saplings have
area should be enhanced by |been planted outside
extensive plantation | and inside the
around the boundary. boundary wall to

enhance the Asthetic
view of +the area.

But more plantation

are required.

Photocopy of the Board’s

Ref.

No. B -1428 dated

14
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21/07/2022 and JSPCB
Regional Office - cum -
Laboratory, Dumka Ret,
No. 1262 dated 10/08/2022
are annexed and marked as

Annexure—-G.

i L That the statement made in forgoing paragraphs

are true to my knowledge in annexure are true copy

of its original. L4X k}}r*‘
=

<P

0

DEPONENT

VERIFICATION:

Verified at Ranchi on this day of jim September,
2022 that the averments & facts stated herein
above are true and correct to my knowledge and

belief and nothing material has been concealed

e

DEDPONENT

therefrom.
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_Sav=  JHARKHAND STATE POLLUTION CONTROL BOARD

W TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004

| Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139
By Speed-post / email Hon’ble NGT Matter
Time Bound (Urgent)
Ref. No. 6 =56 J Ranchi, Dated... | 4. /l .3.} Y d
From,
Yatindra Kumar Das,
Member Secretary.
To,

The Special Officer,

Mihijam Nagar Parishad,

Jamtara — Chittaranjan Road. Mihijam.
Email: pagarpanchavatmihijam(@yahoo.in

Sub: Compliance of the directions issued by the Hon’ble NGT, Eastern Zone Bench,
Kolkata in its order dated 23/02/2022 in Original Application No. — 81/2020 (EZ) in the
matter of Arti Sinha Vs Mihijam Nagar Parishad & Ors. — Regarding.

With reference to the subject noted above, it is to inform that the Hon’ble NGT, Eastern Zone
Bench, Kolkata has passed an order on 23/02/2022 in Original Application No. — 81/2020 (EZ)
in the matter of Arti Sinha Vs Mihijam Nagar Parishad & Ors. (Copy enclosed). The operative /
relevant part of which is as follows:-

“26. However, there are several other violations of Solid Waste Management Rules, 2016 as
stated herein above for which certain directions need to be given. For reasons stated
hereinabove, we find no merit in the present Original Application and the same is accordingly
dismissed with the following directions:-

a) Seepage of leachate form the fresh dumpsite should be manage as per Solid Waste
Management Rules, 2016. Proper drainage and pumping of the leachate to the
leachate treatment unit must be given special attention.

b) Protective measures against pollution of ground water, surface water (Non-permeable
lining system at the base and walls of waste disposal area) and fugitive air dust, wind

blown litter, animal menace, bird menace, posts or rodents etc. should be taken up
immediately.

c¢) Walls around the dump site be made continuous and Gates should be provided at

%g proper locations. Gaps/leakages in the wall should not be left out in any portion.

d) Sprinkling of water on roads and other areas may be carvied out to control dust
emissions.

¢) Advance demarcation and declaration of a buffer zone of no new habitation for upto
500 meters needs to be carried out.

) A standard plan addressing the potential risks in the site for any disaster while working
needs to be implemented at the earliest.

4! Pollution Control Board guidelines within three months.

etic view of the area should be enhanced by extensive plantation around the

16
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A compliance report in this regard be submitted by the Jharkhand State Pollution Control
Board after four months ie., by 30.06.2022 indicating that the recommendations and the
directions given in the judgment have been complied with by the Mihijam Nagar Parishad or
n o . »”

" Now, therefore, in view of the above, it is hereby directed to comply with the direction issued by
the Hon’ble Tribunal in time and submit the status report to the Board by 15/06/2022.

Encl: - As above.

Sd/-
(Yatindra Kumar Das)
Member Secretary
Memo No.ﬁ.. e 6 l Ranchi, dated...f.'ﬂ.).g./..z’h.-——
Copy to: The Director, SUDA, GoJ for information and necessary action.
Sd/-
(Yatindra Kumar Das)
Member Secretary
Memo No../é. "5 6 ,

Ranchi, dated.. .I.H.z ‘?,Z 55"

Copy to: The Regional Officer, JSPCB Regional Office — Cum — Laboratory, Dumka for
information and it is directed to submit the compliance status of the Unit in light of the
abovementioned directions and recommendations of the Hon’ble Tribunal by 20/06/2022.

(Yatind mar Das)
Mem retary

s
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_s=ws  JHARKHAND STATE POLLUTION CONTROL BOARD

.
W TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004

- Telephone: 0651-2400850 (Fax)/ 2400851/ 2400852/2401847/ 2400979/2400139
By Speed-post / email Hon’ble NGT Matter
Time Bound (Urgent)
Ref. No.;./é.::. v L] - Ranchi, Dated...!Y).2 [ 22D
From
Yatindra Kumar Das,
Member Secretary.
To,

The Special Officer,

Mihijam Nagar Parishad,

Jamtara — Chittaranjan Road, Mihijam.
Email: nagarpanchayatmihijam/@yahoo.in

Sub: Compliance of the directions issued by the Hon’ble NGT, Eastern Zone Bench,
Kolkata in its order dated 23/02/2022 in Original Application No. — 81/2020 (EZ) in the
matter of Arti Sinha Vs Mihijam Nagar Parishad & Ors. — Regarding.

With reference to the subject noted above, it is to inform that the Hon ble NGT. Eastern Zone
Bench, Kolkata has passed an order on 23/02/2022 in Original Application No. — 81/2020 (EZ)
in the matter of Arti Sinha Vs Mihijam Nagar Parishad & Ors. (Copy enclosed). The operative /
relevant part of which is as follows:-

“I9. We are of the view that in the facts and circumstances of the case the imposition of
Environmental Compensation at 43,05,000/- (Rs. Forty Three Lakhs Five Thousand only)
does not call for any interference by the Tribunal and we direct the Mihijam Nagar Parishad,
Respondent No.l to deposit the same with the State Pollution Control Board, Jharkhand,

within a period of one month.”

Now, therefore, in view of the above, it is hereby directed to submit the abovementioned
Environmental Compensation (INR 43,05,000.00/~) as directed by the Hon’ble Tribunal on or
before 22/03/2022.

Encl: - As above.
Sd/-
(Yatindra Kumar Das)
Member Secretary

= — i~ - CoiC P
Memo No.. .36 2 Kancni, gatea..! 7). 24 273

Copy to: The Director, SUDA, Gol / the Regional Officer, JSPCB Regional Office — Cum —
Laboratory, Dumka for information and necessary action.

(Yatindra ar Das)

Megbe cretary
(-/
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_wwe==_ JHARKHAND STATE POLLUTION CONTROL BOARD

—_———r
= 5 ~—4 TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004

W Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139
By Speed-post / email Reminder
_Hon’ble NGT Matter
Time Bound (Urgent)
Ref. No. g ==} 3 ‘7 Ranchi, Dated. .2 / . / 222
From,
Yatindra Kumar Das,
Member Secretary.
To,
The Special Officer,
Mihijam Nagar Parishad,

Jamtara — Chittaranjan Road, Mihijam.

Email: nagarpanchayatmihijam@yahoo.in

Sub: Compliance of the directions issued by the Hon’ble NGT, Eastern Zone Bench,
Kolkata in its order dated 23/02/2022 in Original Application No. — 81/2020 (EZ) in the
matter of Arti Sinha Vs Mihijam Nagar Parishad & Ors. — Regarding.

With reference to the subject noted above, it is to inform that the Hon’ble NGT, Eastern Zone
Bench, Kolkata has passed an order on 23/02/2022 in Original Application No. — 81/2020 (EZ)
in the matter of Arti Sinha Vs Mihijam Nagar Parishad & Ors. (Copy enclosed). The operative /
relevant part of which is as follows:-

“26. However, there are several other violations of Solid Waste Management Rules, 2016 as
stated herein above for which certain directions need to be given. For reasons stated
hereinabove, we find no merit in the present Original Application and the same is accordingly
dismissed with the following directions:-

a) Seepage of leachate form the fresh dumpsite should be manage as per Solid Waste
Management Rules, 2016. Proper drainage and pumping of the leachate to the
leachate treatment unit must be given special attention.

b) Protective measures against pollution of ground water, surface water (Non-permeable
lining system at the base and walls of waste disposal area) and fugitive air dust, wind
blown litter, animal menace, bird menace, posts or rodents etc. should be taken up
immediately.

) Walls around the dump site be made continuous and Gates should be provided at
proper locations. Gaps/leakages in the wall should not be left out in any portion.

d) Sprinkling of water on roads and other areas may be carried out to control dust
emissions.

OJ/L e) Advance demarcation and declaration of a buffer zone of no new habitation for upto
y ;-**—’f = SQ{meters needs to be carried out.

ard plan addressing the patenttal risks in the site for any disaster while working

tay be initiated for bio-mining by the authority and to be completed as per
‘Pollution Control Board guidelines within three months.
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h) The aesthetic view of the area should be enhanced by extensive plantation around the
boundary.

A compliance report in this regard be submitted by the Jharkhand State Pollution Control
Board after four months i.e., by 30.06.2022 indicating that the recommendations and the
directions given in the judgment have been complied with by the Mihijam Nagar Parishad or
not.”

Whereas, in view of the above it was directed vide Board’s Ref. No. — B -561 dated 14/03/2022

to comply with the direction issued by the Hon’ble Tribunal in time and submit the status report
to the Board by 15/06/2022.

Now, therefore, it is once again directed to submit the compliance of the directions issued by the
Hon’ble NGT on or before 15/06/2022 to the Board.

Encl: - As above.
Sd/-
(Yatindra Kumar Das)
Member Secretary

Memo No. % retld Y Ranchi, dated././ 16, / ger). -

Copy to: The Director, SUDA, GoJ for information and necessary action.

Sd/-
(Yatindra Kumar Das)

ﬁ ) Member Secrefary
Memo No.J2—=. 41 3Y Ranchi, dated./.Z. /. bl —

Copy to: The Regional Officer, JSPCB Regional Office — Cum — Laboratory, Dumka for
information and it is directed to submit the compliance status of the Unit in light of the
abovementioned directions and recommendations of the Hon’bleTribunal by 20/06/2022.

(Yatindra umar Das)
Memb cretary

20
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_sr=r=_ JHARKHAND STATE POLLUTION CONTROL BOARD
N=2@=>  TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCH! 834004

. | g Telephone: 0651-240085
e ephone 0 (Fax)/ 2400851/2400852/2401847/2400979/2400139
By Speed-post / email Reminder
Hon’ble NGT Matter
Time Bound (Urgent)
Ref. No. @‘“/ 135 Ranchi, Dated...3.).6/. 2220
From,
Yatindra Kumar Das,
Member Secretary.
To,
The Special Officer,
Mihijam Nagar Parishad,

Jamtara — Chittaranjan Road, Mihijam.
Email: nagarpanchayatmihijam@yahoo.in

Sub: Coxﬁpliance of the directions issued by the Hon’ble NGT, Eastern Zone Bench,

Kolkata in its order dated 23/02/2022 in Original Application No. — 81/2020 (EZ) in the
matter of Arti Sinha Vs Mihijam Nagar Parishad & Ors. — Regarding.

With reference to the subject noted above, it is to inform that the Hon’ble NGT, Eastern Zone
Bench, Kolkata has passed an order on 23/02/2022 in Original Application No. — 81/2020 (EZ)
in the matter of Arti Sinha Vs Mihijam Nagar Parishad & Ors. (Copy enclosed). The operative /
relevant part of which is as follows:-

“19, We are of the view that in the facts and circumstances of the case the imposition of
Environmental Compensation at 43,05,000/- (Rs. Forty Three Lakhs Five Thousand only)
does not call for any interference by the Tribunal and we direct the Mihijam Nagar Parishad,
Respondent No.1 to deposit the same with the State Pollution Control Board, Jharkhand,

within a period of one month.

Whereas, in view of the above it was directed vide Board’s Ref. No. — B -562 dated 14/03/2022
to submit the abovementioned Environmental Compensation (INR 43,05,000.00/) as directed by
the Hon’ble Tribunal on or before 22/03/2022.

Now, therefore, in- view of the above, it is hereby directed to submit the abovementioned
Environmental Compensation (INR 43,05,000.00/-) as directed by the Hon’ble Tribunal within 7

days of issuance of this letter or legal action may be initiated.

Encl: - As above. Sd/-
(Yatindra Kumar Das)
Member Secretary
Memo-No.. ,@ 435 Ranchi, dated....> / §/2:90
.—‘ ‘ \1 = i = "

Py 'Lo ﬂxil)lrector SUDA, GoJ / the Regional Officer, JSPCB Regional Office — Cum —

; f Labomtor ﬁ)kafor information and necessary action.
i n > 0
: —: Qe 1..,‘ t y _“:, J;\? (Yatindra(Khmar Das)
‘j Te e 5 Memben\Secretary
—‘f B/44 2, e
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UAD - ..2.07.....oe0uaodo
email - nagarpanchayatmihijam@yahoo.in

Executive Officer
Nagar Parishad Mihijam

The Member Secretary

Jharkhand State Pollution Control Board.

Ranchi.

Mihijam, Date.’ & /062022~

Sub  :- Compliance of the directions issued by the Hon’ble NGT, Eastern Zone

Bench, Kolkata in its order dated 23/02/2022 in Original Application No. -

81/2020 (EZ) in the matter of Arti Sinha Vs. Mihijam Nagar Parishad & -

Ors.-regarding. 7

Ref. :- Member Secretary, Jharkhand State Pollution Control Board, Ranchi,
Letter No. — B — 1135, Dated :- 15/06/2022

Sir,

With reference to above mentioned subject order passed by the Hon'ble NGT,
Eastern Zone Kolkata Bench on 23.02.2022 in the matter of O.A. No. — 81/2020 (EZ) Arti Sinha
Vs. Mihijam Nagar Parishad & Ors. T 43.05.000.00 as Environmental Compensation has to be
deposited with JSPCB, Ranchi. It is to inform you that on above Context, the decision has been
taken to file an appeal before the Hon'ble Supreme Court against the imposition of
Environmental Compensation in the Board Meeting of Nagar Parishad Mihijam held on
09.03.2022 and Appeal Tegarding the same has been filed on 20/05/2022 by the advocate before
the Hon’ble Supreme Court in the above captioned matter (Copy Attached).

This 1s for vour kind information.

Yours Sincerely,

Encl. — As Abovel!

Executive Officer
Nagar Parishad, Mihijam
Memo No. - ..5.27 .. /MNP, Date../& 04 2022~ J.&ﬁgb{
Copy to :- Reolonal Off ficer, JSPCB, Dumka for vour kind information, '

S

Executive Officer

Nagar Panshad Mlhl_}a!n
Memo No. - 527 /MNP, Date. /6- 062021 Lj‘
Copy to :- Secretary, Urban Development & Housing Department, Ranc 1 or your kind

information,
\6 ’f\’ﬂ/
f’ Executive Officer
— G Nagar Panshad Mihijam
%6 ¢ ?L
e 92
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PALLAVI LANGAR
Advocate-On-Record
SUPREME COURT OF INDIA

C-188, Ground Floor, Defence Colony, New Delhi 110024
M-91 9871927773 ,Email-pallavi.langar@gmail.com

BY EMAIL
To, 16.07.2022
Executive Officer,
Mihijam Nagar parishad
Ranchi, Govt. of Jharkhand
Jharkhand

Ref: Civil Appeal No. (Diary No 16944 of 2022
Mihijam Nagar Parishad Vs Arti Sinha & ors
Dear Sir,

This is to record and inform that the captioned matter was filed in the Hon'ble Supreme

Court challenging order dated 23.02.2022 passed by the Hon’ble NGT, EZ.

This is to further inform that the Hon'ble Supreme Court re-opened after summer vacation

on 11.07.2022. The present Civil Appeal is awaiting listing due to pending verification by

the Registry as per procedure. The undersigned will be mentioning the same before the

Ld. Registrar of the Hon’ble Supreme Court on Monday, 18.07.2022 for urgent listing in

view of Fresh demand Notice that has been issued by the JSPCB.

The undersigned will request for urgent listing of the Appeal in the coming week itself.

Thanking you,

Yours sincerely,

[PALLAVI LANGAR]
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION
(Under Section 22 of the National Green Tribunal Act, 2010)

CIVIL APPEAL (C) No. of 2022

[Arising out of Final Impugned Judgment dated 22.03.2022 passed in
Original Application No. 81/2020/EZ by National Green Tribunal Eastern

Zone Bench, Kolkata]

[WITH PRAYER FOR INTERIM RELIEF]

IN THE MATTER OF:
Annellant
Mihijam Nagar Parishad
VERSUS
Arti Singh & Ors ...Respondents
WITH

I.A. No: of 2022
Application for exemption from filing certified
copy of the impugned judgment
AND
I.A. No: of 2022
Application for seeking ad-interim stay of operation
of impugned judgment
AND
L.A. Ne: /2022

Application for exemption
from filing official translation

PAPER BOOK
(For Index Kindly See Inside)

Advocate for the Petitioner: PALLAVI LANGAR
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P ﬁ/mamze—g
_se===_ JHARKHAND STATE POLLUTION CONTROL BOARD

NZ-%>  TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004

N\ | /4 Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139
BSECE!
By Speed-post / email 2" Reminder
Hon’ble NGT Matter
Time Bound (Urgent)
Ref. NO.,@...‘T. 1.9 ]é Ranchi, Dated...! 1) 2eay. -
From,
Yatindra Kumar Das,
Member Secretary.
To,
The Executive Officer,
Mihijam Nagar Parishad,

Jamtara — Chittaranjan Road, Mihijam.
Email: nagarpanchayatmihijam@yahoo.in

Sub: Compliance of the directions issued by the Hon’ble NGT, Eastern Zone Bench,
Kolkata in its order dated 23/02/2022 in Original Application No. — 81/2020 (EZ) in the
matter of Arti Sinha Vs Mihijam Nagar Parishad & Ors. — Regarding.

With reference to the subject noted above, it is to inform that the Hon’ble NGT, Eastern Zone
Bench, Kolkata has passed an order on 23/02/2022 in Original Application No. — 81/2020 (EZ)
in the matter of Arti Sinha Vs Mihijam Nagar Parishad & Ors.. The operative / relevant part of
which is as follows:-

“26. However, there are several other violations of Solid Waste Management Rules, 2016 as
stated herein above for which certain directions need to be given. For reasons stated
hereinabove, we find no merit in the present Original Application and the same is accordingly
dismissed with the following directions:-

a) Seepage of leachate form the fresh dumpsite should be manage as per Solid Waste
Management Rules, 2016. Proper drainage and pumping of the leachate to the
leachate treatment unit must be given special atfention.

b) Protective measures against pollution of ground water, surface water (Non-permeable
lining system at the base and walls of waste disposal area) and fugitive air dust, wind
blown litter, animal menace, bird menace, posts or rodents eic. should be taken up
immediately.

o) Walle arnund tha dumn site be made continuous and Gates chould be provided at
proper locations. Gaps/leakages in the wall should not be left out in any portion.

d) Sprinkling of water on roads and other areas may be carried out to control dust
emissions.

&) Advance demarcation and declaration of a buffer zone of no new habitation for upto
M - ‘{’Vﬁg meters needs to be carried out.
: VN

dard plan addressing the potential risks in the site for any disaster while working
to be implemented at the earliest.

}‘Imay be initiated for bio-mining by the authority and to be completed as per
f Pollution Control Board guidelines within three months.
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) The aesthetic view of the area should be enhanced by extensive plantation around the
boundary.

A compliance report in this regard be submitted by the Jharkhand State Pollution Control
Board after four months ie., by 30.06.2022 indicating that the recommendations and the
directions given in the judgment have been complied with by the Mihijam Nagar Parishad or
not.”

Whereas, in view of the above it was directed vide Board’s Ref. No. —B -561 dated 14/03/2022
to comply with the direction issued by the Hon’ble Tribunal in time and submit the status report
to the Board by 15/06/2022.

Whereas, it was again directed to comply with the direction issued by the Hon’ble Tribunal in
time and submit the status report to the Board vide Board’s Ref. no. B-1134 dated 15/06/2022.

Whereas, neither any Action Taken Report nor any reply has been received by the Board till date
w.rt. the abovementioned directions issued by the Board in light of the abovementioned Hon’ble
NGT, EZB, Kolkata directions.

Now, therefore, it is once again directed to submit the compliance of the directions issued by the
Hon’ble NGT within 7 days of issuance of this letter or legal action may be initiated.

Sd/-
(Yatindra Kumar Das)
Member Secretary

Memo No. /% 13 6 Ranchi, dated. /). 2| X eV —

Copy to: The Director, SUDA, GoJ for information and necessary action.

Sd/-
(Yatindra Kumar Das)
Member Secretary

Memo No..@. 316 Ranchi, dated..| 2:).3=1. 2220

Copy to: The Regional Officer, JSPCB Regional Office — Cum — Laboratory, Dumka for

tormation and it is directed to submit the compliance status of the Unit in light of the

abovementioned directions and recommendations of the Hon’ble Tribunal within 7 days of
issuance of this letter.
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Fwers _ JHARKHAND STATE POLLUTION CONTROL BOARD j

XS5  TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004

—

1./ 4 Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/240097
P (Fax)/ /2400852/ 847/2400979/2400139
By Speed-post / email 2" Reminder
Hon’ble NGT Matter
Time Bound (Urgent)
Ref. No@-“] 5 ) 9—* Ranchi, Dated....’.g’.)..a:}..?r‘?.?ﬁ-l’—’
From, 7
Yatindra Kumar Das,
Member Secretary.
To,
The Executive Officer,
Mihijam Nagar Parishad,

Jamtara — Chittaranjan Road, Mihijam. _
Email: nagarpanchayatmihijam@yahoo.in

Sub: Compliance of the directions issued by the Hon’ble NGT, Eastern Zone Bench, Kolkata in its
order dated 23/02/2022 in Original Application No. — 81/2020 (EZ) in the matter of Arti Sinha Vs
Mihijam Nagar Parishad & Ors. — Regarding.

With reference to the subject noted above, it is to inform that the Hon’ble NGT, Eastern Zone Bench,
Kolkata has passed an order on 23/02/2022 in Original Application No. — 81/2020 (EZ) in the matter of
Arti Sinha Vs Mihijam Nagar Parishad & Ors.. The operative / relevant part of which is as follows:-

“19. We are of the view that in the facts and circumstances of the case the imposition of Environmental
Compensation at 43,05,000/~ (Rs. Forty Three Lakhs Five Thousand only) does not call Jor any
interference by the Tribunal and we direct the Mihijam Nagar Parishad, Respondent No.1 to deposit
the same with the State Pollution Control Board, Jharkhand, within a period of one month.”

Whereas, in view of the above it was directed vide Board’s Ref, No. — B -562 dated 14/03/2022 to submit
the abovementioned Environmental Compensation (INR 43,05,000.00/-) as directed by the Hon’ble
Tribunal on or before 22/03/2022.

Whereas, it was again directed to submit the abovementioned Environmental Compensation vide Board’s
Ref. no. B-1135 dated 15/06/2022 within 7 days of issuance of this letter.

Whereas, a reply was submitted vide letter — 509/MONOPO dated 16.06.2022 siating that in the above
context, a decision has been taken in the Board Meeting of Nagar Parishad Mihijam held on 09.03.2022 to
file an appeal before the Hon’ble Supreme Court against the imposition of Environmental Compensation.
Moreover, it has been further informed that an appeal regarding the same has been filed on 20/05/2022

before the Hon’ble Supreme Court.

Whereas, neither any stay has been granted on the order passed by the Hon’ble NGT, EZB, Kolkata nor
the Environmental Compensation has been received by the Board till date.

Now, therefore, in view of the above, it is hereby once again directed to submit the abovementioned
Environmental Compensation (INR 43,05,000.00/~) as directed by the Hon’ble Tribunal within 5 days of

issuance of this letter or legal action may be initiated.

Sd/-
(Yatindra Kumar Das)
VMember Secretary
; 'Mﬁmﬂﬁ% :/&‘: / 5) > Ranchi, dated..! 7’/'}/2‘9 /o N
G el §

g ~ Copy. o T 'ﬁfector, SUDA, GoJ / the Regional Officer, JSPCB Regional Office — Cum — Laboratory,

: nguiéix{for in r’lg

ation and necessary action,

(Yatindra ar Das)
Memb retary

Ny
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email — nagarpanchay atmikijam@yahoo.in

Executive Officer

28

Nagar Parishad Mihijjam
To,
The Member Secretary
Jharkhand State Pollution Control Board,
Ranchi.
Mihijam, Date & é?.%?? /29
Sub - Compliance of the directions issued by the Hon’ble NGT, Eastern Zone
Bench, Kolkata in its order dated 23/02/2022 in Original Application No. —
81/2020 (EZ) in the matter of Arti Sinha Vs. Mihijam Nagar Parishad &
Ors.-regarding,
Ref. :- Member Secretary, Jharkhand State Pollution Contrel Board, Ranchi,
Letter No. — B — 1134, Dated :- 15/06/2022
Sir,

With reference to above mentioned subject the desired report is being submitted
on prescribed format as directed.

This is for vour kind information.

Yours Sincerely,

Encl. - As Above! ~ : (s% Ny g
31

Execu; er

5 Nagar Parishad. Mihijam
Mertio No. - ... )... MNP, Date. 0.5 / v7/22 Eﬁﬂ?ﬂ,
Copy to :- Regional Officer, JSPCB, Dumka for your kind information. . 37

: Nid
i Execu ficer
Nagar Parishad: Whihijam
Sl 5/07/22 <l
Memo No. - .= o), /MNP, Date. £ /.¢
Copy to :- Director, SUDA, UDHD, Ranchi for your kind hIfOHBaIiO;L’_\
EXCCUTING i
o - Nagar Parishad. Milgiiam
Memo No. - ‘SC“ .../MNP, Date & 5/‘9 7/ 22 % Hor

Copy to ;- Secretary, Urban Development & Housing Department, Ranchi for your kind
information. . :

&= . Nagar Parishad ‘Mjhijam

ﬁ'{ 7 SWQ’ o

WG BN, BH Sherar 23072022




Nagar Parishéd Mihijam

SL
No.

Details

Report

Seepage of leachate form the fresh
dumpsite should be manage as per Solid
Waste Management Rules, 2016. Proper
drainage and pumping of the leachate to the

leachate treatment unit must be given
special attention.

To be implemented as work is in progress. |
Direction is being followed by Patheva Mihijam |
Waste Management LLP {Concessionaire). |

Protective measures against poliution of
ground water, surface water {Non-
permeable lining system at the base and
walls of waste disposal area) and fugitive
air dust, wind blown litter, animal menace,
bird menace, posts or rodents etc. should be
taken up immediately.

To be irﬁplememed as work is in, progress.
Direction is being followed by Patheya Mihijam
Waste Management LLP (Concessionaire).

Walls around the dump site be made
continuous and Gates should be provided at
proper locations. Gaps/ leakages in the wall
should not be left out in any portion.

Compliance done by Patheya Mihijam Waste
Management LLP {Concessionaire).

Sprinkling of water on roads and other
areas may be carried out to conirol dust
emissions.

Compliance being done.

Advance demarcation and declaration of a
buffer zone of no new habitation for upto
500 meters needs to be carried out.

Nagar Parishad Mihijam Board Meeting held on
09/03/2022 has unanimously taken decision and
declared the Buffer Zone regarding the same
which has been also notified by publishing on
local dailies and the direction is being followed.

A standard plan addressing the potential
risks in the site for any disaster while
working needs to be implemented at the
earliest.

Direction is being followed by Patheya Mihijam
Waste Management LLP (Concessionaire) and
necessary equipment etc. provided to concerned.

Action may be initiated for bio-mining by
the authority and to be completed as per
Central Pollution Control Bo ard guidelines
within three months.

Bio-mining of legacy waste compﬁancé being
done.

The aesthetic view of the area should be
enhanced by extensive plantation around
the boundary.

Plantation around the boundary has been done
1o enhance the aesthetic view of the area.

: * An
: s
Execuﬁvé’b icer
Nagar Parishad Mihijam

e ' ;\fﬂ?’@'
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E-Procurement Ceii

OFFICE OF EXECUTIVE OFFICER
URBAN DEVELOPMENT & HOUSING DEPARTMENT
MIHLJAM NAGAR PARISHAD, JHARKHAND.

e-Procurement very short Tender Notice
3rd CALL

NIT No. - 08/2621-22, Date:-15/03/2022

E-Tender Reference No.- MNP/F2/45/2021-22,

St 1
Scientific Dumpsite Land Reclamation '
1o R Sk | through Bio-mining of Le:gacy wasle |
aitie Ok e WOk Resource Recovery and Scientific Rejects E
Disposal at Rajbari. Mihijam Under the i
Mihijam Nagar Parishad i
2. | Tonder Value Rs 30.,000,00.00 { Rupees Thirty lakhs only) |
3 | Timeof Compieﬁon 03 Month (Th.}’eﬁ Mﬂﬂth)
4 | Eamnest Money Deposit 60.006.00 {Rupees sixty Tl_musand only) |
5 | BID document fees (Non-Refundable) | 10,000.00 (Rupees Ten Thousand only) |
6 | Date of Publication of Tender on website | 21/03/2022 11:00 hrs :
7 Closing date/Time for recetpt of Tender | 28/03/2022 17:00 hrs
: on website _ S =
I Date of Receiving of Hard Copy Tender | 29/03/2022 (11:00 hrs to 13:00 hrs)
8 | Fee/EMD/Copy of all uploaded
Documents
9 | Daie of Tender Opening 29/03/2022 (17:00 brs)
b = | Office of Executive officer, Mihijam Nagar
9 | Name & address of office inviting tender | : |
' = | Parishad. ;
. 10 | Contact no. of Procurement officer | +91 6200075264, 9931368981
P |

Note: Authority reserves right to can

cel tender without assigning any reason thereof.

Further details can be seen on website hitn:Jiharkhandtenders.goy.in

f_.:. Exdeufive Officer
g Nagar Parishad Mihijam

e &
=

15131




o,

S

32

SuRefd — Toft & o &

UG H&AT~1 —SWM e NGT & Hae 3 |

1. HFHEII NGT & &RT O.A. No. 81/2020/EZ Arti Sinha Vs, Mihijam Nagar Parishad & Ore. ®

feAP—23.022022 PT UG &lia\?liﬁ?ﬁl? Environmental Compensation & &g
% 43,05,000.00 SAFT fbar war &) RO 9 B grr wekm e § ot

@ &g Mg forar CoviD-19 HETINI H ¥roied HUgv  qof v § werrfe

Ud 9T & & BRYT BA BT G YR A G 78 A8 21 e a8
TR aRyg e &9 8 4R e & s sl 9 At oy sram
H H a9 B B BRY 91 g 2 43,05,000.00 HI fawmT 3 Hiv f5d wey &g
Pk Rerar srar o sl @ s fovar s owa ‘
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¥ faviy forgr o & AR NGT g1 iy aew A Environmental Compensation
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LEGACY WASTE PLANT REACHED AT
RAJBARI SITE, MIHIJAM, JAMTARA

&k VID 20220518_144256.mpd - VLC media player
Media Playback Audio Video Subtitle Tools View Help

PLANT ESTABLISHMENT AT
RAJBARI SITE, MIHIIAM, JAMTARA
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£ VID_20220516_133672.mp4 - VIC media player
Media Playback Audio Video Subtitle Tool

View Help

LEGACY WASTE POSITION
AT RAIBARI SITE, MIHUAM, JAMTARA

& VID 2022051613367 2.mp4 - VIC media player
Media Playback Audio Video Subtitie Tools View Help

LAND CLEAR FOR PLANT ESTABLISHMENT
AT RAIBARI SITE, MIHIJAM, JAMTARA
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£ VID-20220530-WAD026(1].mp4 - VIC media player
Media Playback Audio Video Subtitle Tools View Help

OPERATION STARTS
AT RAIBARI SITE, MIHIJAM, JAMTARA

& VID-20220530-WAO026[1] mp4 - VLC media player
Media Playbace Audio Video Subtitle Tools View Help
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£ VID-20220530-WAQ026{11.mp4 - VIC media player
Media Playback Audio Video Subtite Tools View Help
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& VID-20220530-WAQ026[1].mp4 - VIC media player
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_swrs  JHARKHAND STATE POLLUTION CONTROL BOARD \‘\

XX80@>>  TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004

X | d Telephone: 0651-2400850 (Fax)/ 2400851/2400852 Email: ranchijspcb@gmail.com
Ref. NO...&?‘:“{ '),g Ranchi, Dated...a.l.}af/.ujzj/
From,

Yatindra Kumar Das,
Member Secretary.
To,
The Regional Officer,
JSPCB Regional Office — Cum — Laboratory,
Dumka.

Sub: - Submission of compliance verification report of the directions issued by the Hon’ble
NGT, Eastern Zone Bench, Kolkata in its order dated 23/02/2022 in Original Application
No. — 81/2020(EZ) in the matter of Arti Sinha Vs. Mihijam Nagar Parishad & Ors. —
Regarding.

Ref: - Mihijam Nagar Parishad’s Letter No. 591/M.N.P Mihijam, dated 05/07/2022.

In connection with the above subject matter and referred letter, it is to inform that the Mihijam
Nagar Parishad has submitted the compliance of the directions issued by the Hon’ble NGT,
Eastern Zone Bench, Kolkata in its order dated 23/02/2022 in Original Application No. —
81/2020(EZ) in the matter of Arti Sinha Vs. Mihijam Nagar Parishad & Ors (Copy enclosed).

Now, therefore, in view of the above it is, hereby, directed to inspect the site in light of the
directions issued by the Hon’ble NGT and submit the compliance verification status of the same
within 7 days to the undersigned.

Encl: As above.

(Yatindr mar Das)
Membgr Secretary
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we=_ Jharkhand State Pollution Control Board
W Regional Office-Cum-Laboratory, Dumka- 814101

OB Ph: 06434-230203, www.jspcb.nic.in
Ref. No. | 262- Dated-li?l.@{ o 1L

From
Kamlakant Pathak
Regional Officer

To,
The Member Secretary,

Jharkhand State Pollution Control Board,
Ranchi

Sub:- Submission of Compliance verification report of the direction issued by the Hon’ble
NGT, Eastern Zone Bench, Kolkata in its order dated 23.02.2022 in Original

Application No.- 81/2020(EZ) in the matter of Arti Sinha Vs. Mihijam Nagar Parishad
& Ors. -regarding.

Ref:- H.Q. latter no. B-1428, Ranchi, Dated 21.07.2022

Sir,
With reference to above noted subject a compliance verification report of

Dumpsite of Mihijam Nagar Parisad located at Rajbari, Dist.-Jamtara, is attached
herewith for further necessary action.

Yours fﬁithfully, 22
37
Encl- As above WW
(Kamlakant Pathak)
- Regional Officer
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Site inspection report of Dumpsite of Mihijam Nagar Parisad located at
Rajbari, In light of the HQ Letter no.-B-1428 dated-21/07/20202 for
compliance verification report of the direction issued by the HonbleNGT,
Eastern Zone bench,Kolkata in its order dated 23/02/2022 in O.A.
application no.81/2020.

SI. Details Compliance status
No.

a) | Seepage of leachate form the fresh During inspection it was
dumpsite should be manage as per Solid observed that provision of
Waste Management Rules, 2016. Proper faciliti d
drainage and pumping of the leachate to | 1°achate treatment facilities an
the leachate treatment unit must be given | proper drainage and pumping
special attention. facilities has not been provided.

b) | Protective measures against pollution of | A pond has been constructed in

ground water, surface water (Non-
permeable lining system at the base and
walls of waste disposal area) and fugitive
air dust, wind blown litter, animal
menace, bird menace, posts or rodents etc.
should be taken up immediately.

the new dumpsite area for waste
disposal. But the non-permeable
lining system has not been
provided at the base and walls.

Also to prevent fugitive air dust,

movable water tanker was found
for spraying water in the
transport road. And a boundary
wall has been constructed
around the new dumpsite area to

prevent wind blown litter,

51



3 ggaﬁpilges within three months,
; W

=
animal menace, bird -
menace,etc.
¢) | Walls around the dump site be made The walls around the dump site
contin i A I
uous and Gates should be provided are made continuous with
at proper locations. Gaps/leakages in the
wall should not be left out in any portion. concrete pole. And gates have
also been provided.
d) | Sprinkling of water on roads and other Water sprinkling was being
) .may be carried out to control dust done by a movable water tanker
emissions.
and manually to control the dust
emission in the unpaved road
near the dump site.
e) | Advance demarcation and declaration of a | In this regard, the Mihijam
buffer zone of no new habitation for upto | Municipal Council in its Board
500 meters needs to be carried out. meeting held on 09/03/2022 has
taken a decision to declare a
buffer zone
f) | A standard plan addressing the potential | Not implemented as yet. But
risks in the site for any disaster while one camera have been installed
working needs to be implemented at the on site for surveillance
earliest.
g2) | Action may be initiated for bio-mining by | A trommel machine has been
the authority and to be completed as per installed for bio minig outside
: ntrol Board .
TR Central ~eliution Entty the boundary of new dumpsite.

But during inspection it was

52

found to be closed. It was also
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observed that the disposal of
legacy waste has not been

completed yet.

h)

The aesthetic view of the area should be

enhanced by extensive plantation around
the boundary.

Tree saplings have been planted
outside and inside the boundary
wall to enhance the aesthetic
view of the area. But more

plantations are required.

Photographs taken during inspection is enclosed

2"~

(Amul Kumar Soren)
CE.

sl

(Kamlakant Pathak)
R.O.
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- RVX8+6 » Mihijam, Jharkhand 815354 India
Lat 23.849067°

Long 86.86778°
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Mihijam, Jharkhand, India
RVX8+6J, Mihijam, Jharkhand 815354, India

Lat 23.848148°
Long 86.866678°
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RVX8+6J, Mihijam, Jharkhand 815354, India
Lat 23.848454°

Long 86.867304°
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Mihijam, Jharkhand, India

RVX8+6J, Mihijam, Jharkhand 815354, India
Lat 23.848212° |
Long 86.866726°
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Mihijam, Jharkhand, India

RVX8+6J, Mihijam, Jharkhand 815354, India
Lat 23.848141°

Long 86.866832°
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* RVX8+6J, Mihijam, Jharkhand 815354, India
" Lat 23.847748° '
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